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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

O. A. No: 39 of 2020 (EZ)

Sanjay Chauhan Applicant
Vs.

Central Coalfields Ltd. & Ors. Respondents

Counter Affidavit on behalf of Respondent No. - 4

Jharkhand State Pollution Control Board in

compliance of order dated 05.05.2022.

I, Yatindra Kumar Das, son of Late K. K. Das,

presently posted as the Member Secretary, Jharkhand

State Pollution Control Board, H.E.C, Dhurwa,

Ranchi, and am duly authorized and here by solemnly

state and affirm as follows: -

1.That at present, I am working and posted as the

Member Secretary, Jharkhand PollutionState

Control Board, H.E.C, Dhurwa, Ranchi and as such,

with all the facts and



2.That I have gone through the order dated

05.05.2022 passed by the Hon'ble NGT and has

under stood the contents therein.

3.That, I am authorized to swear this affidavit on

behalf of the Respondent No - 4 Jharkhand State

Pollution control Board (JPSCB). Further it as

stated that I have gone through the relevant

files and records.

4.That, it .is humbly stated and submitted that a

Second Show-cause notice for non-submission of

Environmental compensation was issued to M/s

Piparwar OCP by denying their request to waive of

environmental compensation vide Board's Ref. No.

B-850, dated 02/05/2022 and the following

directions were issued: -

a) to deposit the Environmental Compensation of

INR 3,12,46,875.00/-(i.e. Rupees Three Crores

Twelve Lakhs Forty Six Thousand Eight Hundred

Seventy Five only) within 07 days of issuance

of this letter, in case of failure to do so

% per annum will be charged

25.01.2022 and legal action may be



initiated.

b)to submit the status of implementation of

Environmental Management Plan of post

operational phase within 7 days from issuance

of this letter.

c)to submit the name of the official(s)

responsible for non-installation of Ambient

Air Quality Monitoring station within 7 days

from issuance of this letter.

Photocopy of Board's Ref.

No. B-850, dated 02/05/2022

is annexed as Annexure - I.

~
.~ 5.That, it is humbly stated and submitted that a

Final Show-cause notice for non-submission of

Environmental compensation was issued to M/s

Piparwar OCP vide Board's Ref. No. B-1107, dated

10/06/2022 and the following directions were

issued: -

a) to deposit the Environmental Compensation of

INR 3,12,46,875.00/-(i.e. Rupees Three Crores

Twelve Lakhs Forty Six Thousand Eight Hundred

Seventy Five only) within 07 days of issuance

of this letter, in case of failure to do so



an interest of 12 % per annum will be charged

from 25.01.2022 and legal action may be

initiated.

b)to submit the status of implementation of

Environmental Management Plan of post

operational phase within 7 days from issuance

of this letter.

c)to submit the name of the official(s)

responsible for non-installation of Ambient

Air Quality Monitoring station within 7 days

from issuance of this letter.

Photocopy of Board's Ref.

No. B-I107, dated 10/06/2022

is annexed as Annexure - II.

6.That, it is humbly stated and submitted that no

reply has been received by the Board till date.

So, the procedure for legal action has been

initiated and is under process.

7.The statement made ln forgoing paragraphs are

true to my knowledge in annexure are true copy Of~
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VERIFICATION:

Verified at Ranchi on this the day of July,

2022 that the averments & facts stated herein above

are true and correct to my knowledge and belief and

nothing material has been concealed therefrom. ~
~~~~"'

'1 ,..\1- J.
DEPONENT

--------------- --- --
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Ref. NO ..... /J...:.:...~ '5D Date ....f!..'k:/ 5I W 1--1--
Prom,

Y.K.Das
Member Secretary

To,
Project Officer,
Mjs Piparwar OCP,
At+Po- Dakra,
Distt- Chatra

Sub: Second show-cause notice for non-submission of Environmental Compensation-reg ..

Whereas, Environmental Clearance (EC) was granted for "Piparwar Opencast Coal Mine Project
(from 6.5 MTPA to 10 MTPA) of Mjs Central Coalfields Limited located in villages Mangardaha Benti,
Kichto, Bahera, Kanuada, Rajdhar, Kalyanpur, Karo and Bijain in Tehsil Tandwa District- Chatra
Jharkhand" over an ML area of 1120.25 Ha by MoEF, Gol vide F. No. J-11015j186j2007-IA-II(M), dated
11.06.2007.

Whereas. Modification of Environmental Clearance was granted for "Introduction of peak
production capacity of 11.5 MTPA in the Environmental Clearance granted to Piparwar OCP (10 MTPA
)nominal) of Mjs Central Coalfields Ltd. Located in Piparwar Area, Distt- Chatra, Jharkhand" over an ML
area of1120.25 Ha by MoEF vide F. No. J-11015j240j2011-IA.rI(M), dated 28.02.2012.

Whereas, Environmental Clearance was granted for "Expansion, under 7 (ii) of EIANotification
2006, of Piparwar Opencast Projet (Normative capacity 10 MTPA to 12.50 MTPA and Peak capacity 11.5
MTPAto 14.375 MTPA.in an mL area 1120.25; Latitude 23 deg 42 min 38 sec N to 23 deg44 min 45 sec N
& Longitude 85 deg 01 min 34 sec N to 85 deg 03 min 15 sec E of Mjs Central Coalfields Ltd., Distt- Chatra,
[harkhand" by MoEF vide F. No. J-ll015j76j2013-IA.rr (M) dated 20.05.2014.

Whereas, No Objection Certificate (NOC) was granted to "Mjs Piparwar Open Cast Mine and
Washery Project, CCL,Village- Plparwar, PO- Bachra, Distt- Chatra for expansion of Open Cast Coal Mines
for production of Coal at plot no. mentioned in notification of Govt. of India 50-761 dated 17.02.1982,
Mauza- Kichto, Magardaha, Benti and Bahera, PO- Bachra, Dlstt- Chatra over Total lease area-1120.25 Ha
and Coal production (After Expansion)-lO.O MTYby the Board vide ref. no. 263, dated 29.01.2007.

Whereas, the Consent to Operate (CTO) was granted to Piparwar OCP, vide Board's Ref. No.
JSPCBjHOjRNC/CTO-6847966j2020/714 dated 26.03.2020 for the production of Raw Coal- 10 MTPAfor
the period upto 10.06.2020.

Whereas, an origical application no. 39j2020jEZ Sanjay Chauhan Vs.Central Coalfields Limited
& Ors. (Piparwar Open Cast Coal Mining Project) has been filed by the applicant before the Hon'ble NGT,
Eastern Zone Bench, Kolkata alleging non-compliance of the conditions of Environmental Clearances (EC)
dated 11.06.2007, 28.02.2012 and 20.05.2014 by the Central Coalfields Ltd. For Piparwar Opencast Coal
mine located in Chatra District, Jharkhand issued by the Ministry of Environment, Forest and Climate
Change (MoEF and CC). The first hearing which was held on 22.06.2020. in which the Hon'ble Tribunal
constituted a committee comprising of the following:

(a) The Regional Office, MoEF & CC, Ranchi;
(b) The Regional Office, CPCB,Regional Office, Kolkata;
(c) The [harkhand State Pollution Control Board (State PCB) and,
(d) Dr. Sharad Lele,-M-enJllel;of, M?xpert Appraisal Committee, MoEF and CC .
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The committee was directed to inspect the project in question, verify on the factual aspects set
out by the Applicant in the application and submit a report.

Whereas, the Committee has visited the site (Piparwar Open Cast Project) on 02-09-2020 and
submitted its report (Copy of Committee's Report already shared).

Whereas, in llght of the Committee's report a show-cause notice was issued to the unit vide
Board's ref. no. B-1991 Ranchi, dated 14.12.2020 for the non-compliance observed during the site
inspection which Is as follows:

(i) Railway Siding has not been constructed till date. Whereas, you had been directed to construct
the same by June' 2014 through the ECgranted dated 20.05.2014;

(ii) The arrangement of coal dust suppression and run off collection at the currently used railway
siding (8achra) was found poor;

(iii) Management of storm water drains and high level of pollutants in effluent from workshop was
not found upto the mark;

(iv) Transportation of coal is being done through road which is violation of EC;
(v) The arrangement for containing and treating the run off water from the coal yard were

inadequate;
(vi) Catch drain around the coal yard has not been developed;
(vii) In the PiparwarjRajdhar siding, the arrangements at the siding sis not confirm to the 2015 PCB

guidelines for railway sidings.
(viii) Road transport of coal was resulting in much spillage on the road and consequent air and

water pollution.
(ix) The truck transporters have dumped debris on to the river to create a temporary crossing in

complete violation of Rules regarding river protection.
ex) The trucks are operating without any tarpaulin covering on the coal;
(xi) In the Bachra railway siding, the platform was piled with a thick layer of coal dust, which

eventually gets washed off on to the tracks and elsewhere; following observations were also
found: - - - --

• Catch drain has not been provided to catch the runoff and settling tank to remove the
coal dust;

• Screen has not been provided around the siding;
• Three tier plantation has not been developed outside the walls to act as wind barrier;
• A Primary school is there which is next to Bachra siding; the dust pollutants directly

endanger the health of the school children.

Whereas, in response to the show-cause notice you had submitted your compliance report vide
PO(Ashok)jPiparwarjEnv.jShow-causej2020jdated 30.12.2020.

Whereas, the Regional Officer, ISPCB, Regional Office, Hazaribagh was directed to submit
verification report specifically in the light of the reply submitted by the unit vide Board's ref. no. N-BaH
dated 04.01.2021.

Whereas, the Regional Officer, JSPCB, Regional Office, Hazaribagh was directed to submit
verificatioh report specifically in the light of the reply submitted by the unit vide Board's ref. no. 8-14,
dated 04.01.2021.

Whereas, the . Regional Officer, JSPCB, Regional Office,
Hazaribagh was again requested to submit the current compliance status report vide Board's ref. no. B-
1145, Ranchi dated 16.08.2021.

3.
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· . 4. Tree plantation have been done on reclamation area.

Whereas, the Regional Officer,JSPCB,RegionalOffice,Hazaribagh was again directed to submit
the Inspection Report with clear recommendation with regard to each & every observation made by the
committee vide Board's Ref.No.8-2261, Ranchi, dated 23.12.2021.

Whereas, the Regional Officer,JSPCB,RegionalOffice,Hazaribagh has submitted the Inspection
'Report in respect of the query raised in the Hon'ble NGT,EZBenchi In the OANo. 39/2020 (EZ)order
dated 08.12.2021 against the M/s Piparwar OCP vide his memo no. 04 dated 03.01.2022. The
observations ofwhich are as follows'
SI. Query raised in the NGTorder on 08.12.2021
No.

The coal mining in the coal yard is still being transported. The
committee has recommended that the 'project proponent
should implement the conditions of Mine Closure Plan as per
rules and take all maintenance and environmentally
protective actions.

1 Coaltransport to the Bachra Sidingby the road (a distance of --
8 km) continued for 5.5 years beyond the date provided in the
Environmental Clearance of 2014.

Compliance

2 So far as the status of Piparwar/Rajdhar Siding is concerned,
the committee has noted that the arrangements at the
arrangements at the siding where front loaders were being
deployed did not conform to the Central Pollution Control
Board's 2015 Guidelines for railway sidings, namely there is
no screen, no green belt, no arrangements (drains, settling or
settling tanks) for containing the runoff of contaminated
water.

MobileWater Sprinklers is being
used for dust suppression at
Piparwar Siding.
Wind Screen has been
constructed at Piparwar Siding.
Photographs attached.
PM 10 analyzer has been
installed. Settling tank has been
constructed.

3 The committee has also noted that the trucks were operating
without tarpaulin cover on the coal.

4 Road for coal transportation
from Ashok OCP to Railway
Siding passess through Piparwar
OCP because of it being the
shortest route and' it also helps
in avoiding public road.
Mine Closure Plan is being
implemented in Piparwar, OCP.
Backfilling, Land Scrapping,
Reclamation & tree plantation
has been done.
276 Ha of degraded mine land
has been reclaimed with
plantation over it.

Moreover, in light of the above facts it has also been recommended to take action for not
constructing RailwaySiding,within the scheduled time mentioned in the ECgranted in 2014.

Whereas, the competent authority has ordered to calculate the Environmental
Compensation against your unit as per the Report of the CPCB In house Committee on
Methodology for Assessing Environmental Compensation and Action Plan to Utilize the Fund.
The detail of calculation of Environmental Compensation is detailed as below:

Nature of violation - Discharges in violation of consent conditions, mainly prescribed
standards/consent limits.

Basis to levy the Environmental Compensation - Pollution Index

The environmental compensation is based on the following formula:

EC= PIxNxRxSxLF
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PI - Pollution Index of Industrial Sector
N - Number of days of violation took place
R - A factor in rupees for EC
S - Factor of.scale of operation
LF - Location Factor

Now in this case,

PI is to be taken as 75 as the industry belongs to Green category (as per CPCB's guidelines.)

N is to be taken as 1111 days from 01.07.2014 to 15.07.2017.

R is to be taken as 250 (as per CPCB's guidelines).

S is to be taken 1.5 as the unit belongs to Small Scale Unit as per Notification No. - S.O.
1702(E).-dated 01/06/2020 of Ministry of Micro, Small and Medium Enterprises (S could be 0.5
for micro or small, 1.0 for medium and 1.5 for large units as per CPCB Guidelines).

LF is to be taken as 1.00 as the total population of Ramgarh town is 1 million (District Census
Handbook, Ramgarh of2011).

Therefore,

EC (Per day) = PI x R x S x LF
= 75 X 250 X1.5 X 1
= INR 28,125.00

Henceforth, the Environmental Compensation for one day comes out to be INR 28,125.001- So the
total Environmental compensation for 1111 days comes out to be INR 3,12,46,875.00/- (i.e,
RupeesThree Crores Twelve Lakhs Forty SixThousand Eight Hundred Seventy Five only).

Whereas, earlier vide Board's order vide ref. no. B-208, dated 25.01.2022, you were directed
to submit the above mentioned within 30 days amount of environmental compensation.

Whereas, the unit vide its. ref. no. PO-Ashok OCPI JSPCB/Env. Compensationl2021-22/914
dated 16.03.2022 in which following has been mentioned:

(a) Central Coalfields Limited (CCL) is engaged in coal mining and sale of coal both from
opencast and underground mines in the Stateof Jharkhand. Itis involved in rnirting of coal for

. vatfous-core"sectors anne country such as Power, Steels industries etc.--"77.-4'C--. - ..
" 1 •

(b) Piparwar OCP is an old Closed mine of CCL which has stopped coal production since
11.06.2020 as, life of the mine was upto 10.06.2020 as per the Environmental Clearance.

(c) The Environmental Clearance (EC) was granted to the project on 29.10.1993 for a capacity of
6.5 MTPA. Subsequently, an expansion EC of capacity 10MTPA (Nominal) in an ML area of
1120.25 Ha was granted on 11.06.2007. The EC was further expanded on 20.05.2014 wherein
the nominal capacity of the mines was 12.50MTPA and the Peak Capacity was 14.375 MTPA
in an ML area of 1120.25 Ha ide no. J-II015/76/2013- IA.II(M) dated 20.05.2014.

(d) In accordance with the Environment Clearance, the project has been granted Consent to
Establish (CTE) vide ref. no. 263, dated 29.01.2007.

(e)' The last CTO of the project was also issued vide ref. no. JSPCB/HOIRNC/CTO-
6847966/20201714 dated 26.03.2020 which was valid upto 10.06.2020 for a capacity of 10
MTPA after which the mine stepped production. '

(f) Regional Officer, JSPCB, Regional Office, Hazaribagh has also submitted his inspection
report vide ref. no. 04 dated 03.01.2022. The status and action taken report is enclosed at
Annexure-I.
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(h) Further, the Regional Officer, JSPCB, Regional Office, Hazaribagh in his inspection report
vide memo no. 844 Hazaribagh, dated 19.08.2021 has made certain observations in respect of
Piparwar OCP which is alsi part of the order of the Member Secretary, JSPCB, Ranchi vide
no. B-208, dated 25.01.2022:
I. Mis Piparwar OCP has been closed forever.
2. As per the Mine Closure Plan reclamation is being done.
3. Water spraying is being done on the haul road and on the dust prone reclamation area.
4. Tree plantation have been done on reclamation area.

(i) Regular monitoring of air quality, noise & surface water quality is also being undertaken
fortnightly at Piparwar OCP. The latest monitoring reports are enclosed at Annexure-II. It can
be seen that the environment monitoring data were found within prescribed limits except few
aberrations which can be attributed to the specific local conditions during the day of sampling.
The brief summary of air quality monitoring is given below for kind perusal.

G) Regular reclamation in the project is being carried out. Biological reclamation of the
technically reclaimed areas is being done with collaboration of the State Forest Department,
G f Jh kh d Th d '1 f reclamati . h . .. b Iovt. 0 ar an. e etai so rec amation 111 t e project ISgiven as e ow:
Sl. Reclamation Details Area (Ha)
No.
I Leasehold area 1120.25
2 Quarry Area 540.00
3 Back Filled Area 310.00
4 Technically Reclaimed Area 290.00
5 Technically Reclaimed Area % 53.70 %
6 Biologically Reclaimed Area 278.00
7 Biologically Reclaimed Area% . 51.48 %

Till date 6.93 Lakh saplings have been planted over an area of 278 Ha. Of reclaimed land in
Piparwar OCP. Afforestation on reclaimed area is carried out by State Forest Department,
G t f Jh kh d.Detail f I f d rt k . I t 5 . dov.o ar an e ar so rec ama Ion un e a en 111 as _years ISas un er:
SI. Year Area(Ha.) No. of Saplings
No. .,Planted-- -._. ~._ ·'il. - -
I 2016-17 3 7500 r "2 2017-18 10 25000
3 2018-19 10 25000
4 2019-20 4 10000
5 2020-21 6 15000
Piparwar OCP has developed an eco-park namely Kayakalp Vatika over I.5 Ha. Of the
reclaimed land.

(k) In addition, Central Coalfields Limited also spend huge amount of money for CSR activities
apart from providing employment to Project Affected Persons. The CSR activities include
drinking water supply by construction of deep bore, handpumps, wells and providing water
purifiers in schools, construction of toilets distribution of sports items, health equipment to
differently abled persons in the nearby villages. The contribution towards District Mineral
F d ti T t C d CSR di fth " b 1oun a IOn rus ess an expen iture 0 e area IS_gIven e ow:
Payment Head 2019-20 2020-21 2021-22 (Upto

SeRtl
District Mineral Foundation Trust 269.73 314.38 150.79
JjnCR,l
Cess PllYment(in Cr.) 669.45 631.47 296.54
CSR (in Cr.) 1.25 1.35 0.96

\
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Whereas, your reply confirm that you are not conversant to environmental loss and not serious to the . ~
compliance of the Board's direction. Hence, in the light of the above fact yourreply does not sound
reasonable and so, your request is denied. .

....\. -_ Now; therefore, in view of the above your representation is hereby rejected as. it was
established that there was non-compliance of the CTO conditions in past. Henceforth, by exercising
the powers conferred under Section 33 (A) of the Water (Prevention and Control of Pollution) Act,
1974 and under Section 31 (A) Of the Air (Prevention and Control of Pollution) Act, 1981; the
following directions are being issued:

(a) to deposit the ·Environmental Compensation of INR 3,12,46,875.00/- (i.e. Rupees Three
Crores Twelve Lakhs Forty Six Thousand Eight Hundred Seventy Five only) within 07 days
of issuance of this letter, in case of failure to do so an. interest of 12 % per annum will be
charged from 25.01.2022 and legal action may be initiated.

(b) to submit the status of implementation of Environmental Management Plan of post
operational phase within 7 days from issuance of this letter.

(c) to submit the name of the official(s) responsible for non-installation of Ambient Air Quality
Monitoring Station within 7 days from issuance of this letter.

In case unit fails to comply the above directions, JSPCB will be constrained to initiate
proceedings/legal action against Mis Piparwar Opencast Coal Mining Project as per law.

This issues with the approval of competent authority.
Sd/-

(Y. K. bas)

Memo No.....b...~.~.?? Ranchi, dated.~.~J.~~i. tc;:~
Copy to: The Regional Officer, JSPCB, Regional Office-cum-Laboratory, Hazaribagh for information
and necessary action:

, _".' -~.
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Ref. No_A> ..::::.J.!.~.1-
From,

Y. K.Das
Member Secretary

To,
ProJect Offi"eli',
M/s Plparwar'O(!P.
AU·PO-Dakra,
Distt- Chatra

Sub: Finalshow-causenoticefor non-submissionofEnvironmentalCo~ensatloll·rel-
Whereas, Environmental Clearance (EC)was granted for ·Plparwar Opencast Coal Mine Project

(from 6.5 MTPA to 10 MTPA) of M/s Central Coalfields Limited located In vUi!lgesMangardaha Senti,
Kichto, Bahera, Kanuada, Rajdhar, Kalyanpur. Karo and Bljaln In rehsU Tandwa Distrtct· Chatra
Jhal'khand~ over an MLarea of [120.25 Ha by MoEI?;Gol vide F. No. J·ll0151186/2007-IA.1I(M). dated
11.06.2007.

Whereas. Modification of Environmental €learance Was granted for "Introduction of peak
production capacity of 11.5 MTPAin the Environmental Clearance granted to Plparwar OCP(10 MTPA
)nominal) of MIs Central Coalfields Ltd. Located in Piparwar Area, Dlstt- Cbatra. jharkhand- over an ML
area of 1120.25 Haby MoEFvlde F.No.J·n015/240/2011-IA.II(M), dated 28.02.2012.

Whereas, Environmental. Clearance was granted for "Expansion, under 7 (li), of EIANotlficatiqn
2006, of Plparwar' Opencast Projet (Normative capacity 10 MTPAto 12.50 MTPAand Peak ca,padty 11$
r:1,TPAto 14.37SMTPA ill an Jl1Larea 1120.25;, LatUude2~lleg 42 min 38 sec N,ta 23 deg 44 min 4S seeN
& Longitude 85 deg D.1.min34 sec N to 85 deg 03 'min 15 sec EofMis Centrat:C"oalfieldsLtd.•Olstt- CbatFa.
[harkhand" by MoEFvide F.No.J.1l015/7'6/2013-JA.JI (M) dated 20.05.2014.

Whereas, No Objection Certificate (NOC)was granted to "MIs Piparwar Open Cast Mine and
Washery Project. CCL,ViUage-Piparwar; PO-Bachra, Distt- Chatra for expansion of Open Cast Coal Mines
for production of Coa,!at plot no. mentioned in notification of GQvt.of India SO-761 dated 17.02.1982.
Ma~. l<ichto,Magardaha, Benti and Bahera, PO-Bacbra. Oistt- Chatra over 'l'otallease area-1120.25 HlI
and Coal production (After Expanslon)-10,O MTYby the Board vide ref. no. 263.dated,29.01.2007.

Whereas, the c.onsent to Operate (CTO)was, granted to Piparwar ~CP. vide, 'Bo~~s Ref. No.
ISPf:B/HO/RNC/CTO-6847966/2020/714 dated 26.03.2020 for the production o[Raw Coal-l0 MTPAfor'
the period upto 10.06.2020.

Where8$. an origlcal application no. 39/2020/EZ Sanjay Chauhan Vs;Central Coalfields Limited
& Ors. (Plparwar Open Cast Coal Mining Project) has been filed by the applteant before the Hon'ble NGT~
Eastern Zone Bench, Kolkata alleging non-compliance of the conditions of EnvlfQnmental Clearances (EC)
dated 11.06.2007.28.02.2012 and 20.05.2014 by the Central Coalfields Ltd. Eor PipalWar Opencast Coal
mine located in Chatra District, Jharkhand issued by the Ministry of EnvI1"9,nmenJ,Forest and ClImate
Change (MoEP and CC).The first hearing which was held on 22.06.2020. In, whlC!lhthe 'HQ~'bleTribumllt
constituted a committee compnslng of the following:

(a) The Regional Office.MoEF&CC,Ranchi;
(b) The'Regional Office,CPCB,Regional Office,Kolkata;
(c) The [harkhaad State Pollution Control Board (State PCB)and.
(d) Dr. Sharad Lele, Me~~9fthe Expert Appraisal Committee, MoEF~ CC.

.;r~~A ..
The,co.m~e.!'~.&, t ~project.ln questi0l.l. verify on the factual aspects set

out by tlte APPlican~ri~~~~' ~ U'<PO~ 74r/DK(jOO~t
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Whereas, the Committee has visited the site (Piparwar Open Cast P-roject) on 02-09-2020 -;;n(l
submitted Its report (C()pyof Committee's Report already shared).

Whereas, In ligh);of the Committee's report a show-cause notice ~ issued to the unit vide
Board's ref. no. B-1991 Ranchl, dated 14.12.2020 for the non-complianee observed during the site
inspection which is as follows:

(i)' Railway Siding has not been constructed till date. Wbereas, you had been directed to
constructtl}e same by June' 2014 through the Ee granted dated20.0S.2014:

(Ii) The arrangement of coal dust suppresslon and ruJ) off,collectlon at the ,curr.ently used
~ajJwaysiding (Bachra) was found poor;

(iii) Management of storm water Mains and high level of pollutants In eftluent from
workshop ~as not found upto the mark; -

(iv) Transportation of coal is being done through road which is violation ofEC:
(v) The arrangement for containing and treating the run off-water from the coal yard were

Inadequate;
(vi) Catch drain around the coal yard has not been developed;
(vii) In Ute Plparwar/Rajdhar siding; ,the atrangem~nts at the siding sis not confirm ttl the

2015 PGIlJguidellnes for raiMay sidings.
(viii) Road transport of coal was resulting In much spillage Oil tlte road and consequent alt

and water pollution,
(ix) The truck transporters have dumped debris on to the river to create a temporary

crossing,in complete violation of Rules regarding river pr(:t~on.
(x) The trucks are operating withoutany tarpiluUn covering on the coal:
(xi) In the Bachra railway siding, the platform was piled with,a thick layer of coal dust.

which eventually gets washed .off on to the track,s and elsewbe.,.e; folloWing
ebservanonswer:e!I~sofound. '

., Catch drain has not been provided to catch tJie run'off and se~ing t,ank to
remove the coal dust;

• Screen has not been provided around the sidIng;
• Three tier plantation has not been developed outside the walls to act as wind

barrier;
• A Prfmary school Is there which Is next to Bacbra siding; the dust pollutants

directly endanger the health: of the school children,

Whereas, 1n response to the show-cause notice you had submitted. YQurcompliance report vide
POlAshok)/Plparwar/Env./Show.cause/2020/dated 30.12.2020.

Whereas. the Regional Officer, JSPCB,Regional Office}HaiaJibagh was directed to submit
verffloanon report specifically In the light of the reply submitted by the unit viae Board's ref. no. N.B.-14
dated 04.01.2021.

Whereas, the Regional Gfficer, JSPCB,Regionat Office, Huaribagh was directed to submit
verification report specifically in the light of the rep1y submitted by the unit vide !;loard's ref. no. B-14,
dated 04.01.2021.

the Office,

clamation area.



Whereas, the Reglon~l Oro,er, .JSfCB, Regio}lal.Office,Hazaribagp wai ~a1n directed, to lt1,lbmit
the Inspection Report with clear recomf!lend~tion With regard to each & every observation "made by the
seJllmittee vide Board's Ref.No. B·2261~Ranchi, dated ~3.12.2021.

Whereas, the Regional Officer, )SPCB,Regional Office,Hazaribagh bas submitted the Inspection
Report In respect of the query raised In Jthe Hon'ble NGT.EZ Benchl In the OANo. 39/2020 (EZ) order
dated Q8.12.2021 against the' Mis Piparwar oep vide his memo no. 04 dated 03.01.2022. The
observations of wh.lchare as follows:

S[' Query raiseclin the NCTorder on 08.12.2021
No.

Compliance

276 Ha of degraded mine land has been '
reclaimed with plantatlon=over It

1 Coal tram~port, to the Bachra Sid(tlg by. the .Fo<l.d(a -
distance of 8 kIit) continued for 5.5 years beY:Qndthe
date provided In the Environmental Clearance of
2014.

2 So far as the status of Plparwal'/Rajdhar Siding Is MobileWater SprinJc)ers is being used for
concerned. the committee has .noted that the dust su})pression at Plparwar~Shltng.
arrangements: '~t the artan,llments; at the. s{dlng,
where front loaders were being deployed (lid not Wind S~en bas beep: ·eonstructed at
conform to the C.entral Pollution Control Board's PlparwiJ,T'Sldlng.Photograp.bs attaChed.
2015 Guldellnes fOT railw~y sidings, namely there Is PM 10 analyzer bas been Installed.
no screen, no green belt, no arrangements (drains, Settlil\gtank has been constructed.
settling or settling tanks) for containing the runoff of
contaminated water.

3 The committee has also rroted that the trucks were
operating without tarpaulin cover on the coal.

4 The coal mining In the coal yard is stili being Road for coal transportation from Ashok
transported. The eommittee has recommended that OCP to -Riilway Siding passess through
the profect proponent should implement the ,l?ipjlrwar OCP because 'CSf It being the
conditions of Mine Closure Plan as per rules and take shortest route and It -also helps 'in
all maintenance and environmentally protective avoidin_gpubltc road.
actions. Mine Closure Plan is belDg implemented

In Pfpa~r OCP. B~ckfi1ling. Land­
Scrapping, Reclamation &;tree plantatlon
.hasbeen done.

Moreover, i'n light of the" above facts it has also been recommended to <takeaction for .not
constructIng Railway Sidln~ wlthln the scheduled tUn~'mentioned in the EC granted in Za.141

Whereas, the competent authority has ordered to calculate the r:nviroDmen~
Compensation against your unit as per the Report of the CPCB In house Committee on
Methodology for Assessing Environmental Compensation and Action Plan to Utilize the Fund.
The detail of calculation, ofEnVironmental Compensation is detailed as below:

\\
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The environmental compensation is-based on the-following formula:

EC= P]xNxRxSxLF

. Where,
EC - Environmental Compensation
PI - Pollution Index of Industrial Sector
N - Number of days of violation took place
R - A factor in rupees for EC
S - Factor of scale of operation
LF - Location Factor

Now in this case,

PI is to be taken as 75 as the industry belongs to Green category- (as per
. CPCB's guidelines.)

N'is to be-taken as HlJ days'frolh_Ol,07.2014 to 1$:07.2017.

R is to be taken as 250 (as per CPCB's.guideJines).
S is to be taken 1.5 as the unit belongs to Small Scale Unit as per
Notification No. - S.O. 17-02(E).-dated 0110612020 of Ministry of
~icro, Small and Medium Enterprises (S could De 0.5 for micro Dt smell,
1.0 for medium and I.S for large units as per CPOB Guidelines).

LF is to be taken as 1.00 as the total population of Ramgarh town is I
million (District Census HandboOk.Ramgarh 0[2011).
Therefore,

.Be (:J»erday)=PI x R x S lei LF
- =75 X 250 Xl.S X 1
=INR 28,125.00

Henceforth, the Environmental Compensation for one day comes out to
be lNR 28,125.00/- So the total Ehviropmental compensation fOr 1111
days comes out to be INR 3,12,46;875.00/- (Le. Ruptles Three Crores
Twelve Lakhs Forty Six Thousand Eight Hundred Seventy- Five
on) '.

Whereas-, earlier' vide Board's order vide ref. no. B-208, dated 25.01.2022, you were directed
10submit the, above mentioned within 30 days amount -of environmental compeasation.

Whereas, the unit vide its ref. no. PO-Ashok OCP/ JSPCB/Env. Compensationl2021-221914
dated 16.03.2022 in which following has been mentioned:

CaJ Central Coalfields. Limited (CCL) is engaged in coal mining and sale of coal both
from opencast and underground. mines in the State of Jharkhand, It is involved in
mining of coal for various core-sectors of the country such as Power. Steels imipstries
etc.

(b) Piparwar OCP is an old closed mine of CCL which has stopped 0081production since
I J .06.2020 as life of the mine was upto 10.06.2020 as per the Environmental
Clearance.



(e) The last ero of the project was also issued vide ref. no. JSPCBlHOLRNClO-ro-
6841966J2020n14 dated 26.03.2020 which was valid upto 10.06.2020 for a capacity
of 10 MTPA after which the mine stopped production.

(t) Regional Officer, JSPCB, Regional Office, Hazaribagb ha$ also submitted his
inspection report vide ref. no. 04 dated 03.01.2022'. The status and,action taken report
is enclosed at Annexure-f.

~) The observation of Regional Officer related to construction of RAilway Sjding.
transportation of coal and other related issues like arrangem.ent at the sidings,
provision of wind screen etc wherein due action has already been taken by the project.
Overall, the compliance of statutory conditions is satlsfactoty and improving
continually.

(b) Further, the Regional Officer, JSPCB, Regional Office. Hazatibagh in ~ Inspection
report vide memo no. 844 Hazaribagh, dated 19.08.2021 bas made certain
observations in respect ofFiparwar OOP whlch is alsl Part of the order of the Member
Secretary, JSPCB, Ranchi vide no. B-208, dated 25.01.2Q22:

1. Mis Piparwar QCP has been closed forever,
2. As per the Mine Closure Plan reclamlJ.ti.onis being done;
3. Water spraying is being done on the haul road and on the dust prone

reclamation area,
4, Tree plantation have been done on reclamation area.

(i) Regular monitoring of air quality. noise & surface watell quality is also being
undertaken fortnightly at Piparwar ocs, The latest monitoring reports are enclosed at
Annexure-H. It can be seen that the environment monitoring data were found within
prescribed limits except few aberrations which can be attributed to the.specifie local
conditions during the day of sampling. The brief summary of air quality monitoring is
given below for kind perusal.

G) Regular reclamation in the project is being carried out. Biological reclamation of the
technically reclaimed areas is being done with collaboration, of the State, Forest
Department, Govt of Jharkhand, The details of reclamation In the projeCt is given as
below'

st Reclamation Details Area (Ha) I·'
No.
1 Leasehold area 1.120:25
2 QUarry Area 540.00
3 Back Filled Area 310.00
4 Technically Reclaimed Area 290.00
5 Technically Reclaimed Area %

,.
53.70%

6 Biologically Reclaimed Area 218.00
7 Bioloeicallv Reclaimed AI'ea% 5J1.48%

Till date 6;93 Lakh sapllngs have. been planted over an area of 278 Ha, Of
reclaimed land in Piparwar OCP. Afforestation on reclaimed 'area is carried out by
State Forest Department, Govt. of Jharkhand, Details of reclamation. undertaken In
last 5 ears lsas under:

2016-17
2 2017-18
:3 2918-19

2019-204

the reclaimed land,



..

(k) In additiCi)Q,Centra] -CoaUields Limited also 'Spend. hlJge amollJ:l,l,of money fot eSR
activities apart from providing employment to Project Affected Persons. The CSR
activities i,n,ch,ldec;irifikingwater supply by constn.K:tion of d~pl bore, baildpUmpS,
wells and providing water purifiers in schools, COnstruction of toilets distribution of
spottS items, health equipmenHo differently abled persons in. the nearby villages. The
contribution towards Pistrict Mineral Foundadon Trust, Cess and CS:R eJ,(penditure of
the area is given belOW:

Payment Head 2019-2Q 2000-21 2021-.22 (~pto
S'ept.~District Mineral Foundation Trust 269.73 ,314.3.8. 150.79(in CR.)

, Cess Payment (in Cr.) 669.45 631,47 , 296.54CSR (in Cr.) 1.25 1.3~ 0.96. . "Where!lS. yOU!' reply confirm that you are not conversant to envlTOnmetrtalloss and not senous to the
compliance of the Board's direction, Hence, in the light of the above fact your reply does not sound
reasonable and,so,your request 'is denied. '

Whereas, earlier vide Board's letter no. B-850, dated 02.05.~022 second show-cause alQl)gwith the
following directions was issued:

(a) to deposit the Environmental Compensation of INR 3,12t46,87S.00/- (i,e. Rupees Three
Crores Twelve Lakh:s Fotty Six Thousand Bight Hundred Seventy Five only)-wiihin 07
days of issuance of this letter. in case 0{ failure to do so lUl interest of Ia % per annUQl
Will be charged from 25.01 ..2022 and legal aci:ion may be initiated.

(b) to submit the status of implementation of Environmental Management P~ of post
operational phase within 7 days from issuance'oftliis letter.

(c) to submit the name of the official($) responsible for hon-instlmation of Ambient Air
Quality Monitoring Station within 7 days from issuance oftbis letter.

Whereas" neither any environmental compensation has been submitted not ~y reply has beenreceived,

Now, therefore, in view of the above and by exercising the powers vested under Section 33 (A) of the
Water (Pre¥emioo and Contrel of Pollution) Act, 1974 and under Sectron 31 (A) of the Air
(prevention and Control of Pollution) Act" 1981 you are directed fo I;:omply the following within 7
days of the receipt of this intimation failing which Consent to Operate may be revoked and legal
action will be initiated against the unit: ~ .

(a) ~o deposit the Environmental Compensation of lNR 3,r2,46.875.00/~(i'.e. Rupees Three
Crores Twelve Lakhs Forty Si·xThousand Eight Hundred SeventY Fiv.e onl)!) within 07
days of Issuance of this letter. in case of failure to do-so an interest of ]2 %' per annum
will be charged from 2Sm.2022 and legal action may be initiated.

(b) to submit the status of implementation of EnvirorunentaJ Management Plan of post
operational~phase witbin '1days from issuance of this letter ..

(c) to submit the name of the official(s) responsible for non-installation of Ambient Air
Quality MonitOring Station within 7 days from Issuance of this letter.

This issues with the approval of competent authority.

Memo No ....~.:::.LtClt--
Copy to: The Regional Office!', JSPCB
necessary action.

SdI-
(Y~K.Das)

Member Secretary
R;mchi, dated.L.~Jb1~

Yf:~~.9.v.r;;1JlQpi·bagh for infonnation 8rld


